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CHHATTISGARH ACT 
(No.18 oi 2002) 

'I'HE C1,IIWTTESGARH ADHYAI.(SHA TATHA UPADHTAKSHA (VETAN 
TATHA BHATTA) (SANSHODHAN) .ACT, 2002 

An Act further to amend the Cbhatiisgarh Adhyaksha Tath Upadhyak:~slha {Vetan 
Tatha Bha~ta) Adhiniyarn, 1972 (No. 27 of 1972). 

Be i t  enac~ed by thc Chhauisgarh LcgisIature in the Fifiy .lhird Ycar of the Republic or 
India as foltows :- 

I .  ( i )  This Act may bc callcd the Cli~aaisgarh Adhyaksha Tatha Upadliyaksha (Vclan Sllorl i i l lc  alld Con,. 
Tatha Bhatta) (Sanshodllan) Adhiniyam, 2002 (No. 18 of 2002). n~cnccnicnt. 

(ii) 11 shall cnme into forcc kora the dale ofirs publication in ~ h c  Gazetie. 

In Scclion 4 or the Cl~luttisgarli Adhyahha Talha Upadhyaksha (Vcran firha Bharta) Antvndmrn~ ur SLY- 

(Sanshodali) Adliini yam, 1972 (No. 27 of 1972) (Irereinaf cr rcfcrrcd lo n Principal ACI) :- I i ~ n  J- 

(1 In suh-scaipn ( 1) oi Scclion 4, alter words "of a rumislicd". I ~ I C  words "oTticc 
cum" shall be subs~ituted .- 

(2) Explana~ion aAer sub-section ( I oFSecuon 4 shalt-be omitted. 

(3) Sub-section (4)af Section 4 of rhe Principal Act shall be omitted. 

(41 In sub-section ( 5 )  of Section 4 orthc Principal ACI after rhe words "rcpairs and 
nidintenance" rhe words "and furnishing" shall be ndded. 

(5) Afier sub-section ( 5 )  of !hc ,Principal Acl, the followinp explani~r inn sh:~ll bc 
insened. namely :- 

Explanation :- For the purposcs of this Section "residcncc" include> ihc si;ir~ 
quarlers and olhcr building appurlcnirnt ~ h c ~ ~ c t o  ;mcl ihc yiu-~lr~n 
illereof and "mainlcnancc" in rela(~on lu ;l rr.sidcnr.c ~ncludr> 
the paymcnl or Imal rares and m e s  and rhc pmr~isirr~~ of- 

e l e c ~ r i c i ~ y  and water. 



CHWLTTISGPJIH AL7 
(No. 17of 2004) 

An Act further l o  amcud the CbhaHisgarh Adhyakshrt Tatha Upadhyahlla (Vetao 
Tatha Bhatta) Adhiniyam, 1972, Thc Chhattisgarh Vidhan Mandal Neta Pratipaksha (Vetan 
Talha Bbatia) Adhiyam, 1980. 

Be i c  enacted by the Chbanisgarh Legislarive in the Fifty-Fifth year of the RepubIic of 
India os rollows :- 

1. (I) 'This Act may be called rhe Chhattisgarh Klyaksha Tathu Upadh~aksha, Short t l ~ c  and 

Neta Pratipaksl~a Vetan Bhana Vidhi Sanshodhnn-Adbiniyam, 2004. Cornrncnccln tbjl .  

(2) It shall come into force From the date of i& publication in the Gszeue. 

Pari-1 Amcndmenl lo  the Chhatlisgarh Adhyablia Taka Upadhyaksha (Vetan Tatha 
Bhntta)Adhiniyarn, 1972 w0.27of 1972). 

7 - In Section 3 o i h e  Chhattisgarh-Adhyahha Tatha Upadhyaksha (Vclan Tatha Bhaua) Amendrncnt 

Adbiniyarn, 1972 (No. 27 oTI972),-- Scctlan 3. 
- ,  

@ In sub-soaion (2) for the words "Three Thousend" he words "Five 'Thou- 
sand" shall be substitufed, and 

(iii In sub~siction (3) for h e  words "Six. kundrcd" h e  wbrds "Scven HGdrcd 
Sisty Sevcn" and for the words "Five Hundrcd" rhe words " ~ e v k n  Hundred 
Fiily" shall be Subslimted. 

. Pert-U ~mendnicnl to t l~e~hl iat t i s~arh ~ i d h a n  ~ a n d a l   eta ~ r a t i ~ a k s h a  (Vetan ~ a l h a  
Bhatra) Adhiniyarn, 1980 P o .  8 of I98fl). 

3. In Section 4 of thc Chhattisgarh Vidhan Mandai Neia Praripaksha (\retjn Tatha Bhatta) Alnendmcrrt of 

Adhinjyam, 1980,- - S c c t l ~ n  4. 

fi) In sub-section (2) for rhe words " T h e  Thousand" the words "Five Thou- 
sand'' shall bc subslitutcd, and 

3 Insubsec1ion(3)forhcw~rds"~jxH.~&ed"ihe~~or&"SevenI-lundred 
SixQ Sevcn" :ha1 l be subsfiiuted. ' 
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CHHATTISGARH   ACT

(No. 11 of  2022)

THE  CHHATTISGARH   ADHYAKSHA TATHA  UPADHYAKSHA

(VETAN TATHA  BHATTA)  (SANSHODHAN)  ADHINIYAM,  2022.

An  Act  further  to  amend  the Chhattisgarh  Adhyaksha  tatha  upadhyaksha
(Vetan Tatha Bhatta) Adhiniyam, 1972 (No. 27 of 1972).

Be it enacted by the Chhattisgarh Legislature in the Seventy-third  Year of the Republic
of India, as follows :-

1. (1) This  Act  may  be called the  Chhattisgarh   Adhyaksha  Tatha Upadhyaksha
(Vetan Tatha Bhatta)  (Sanshodhan)  Adhiniyam,  2022.

(2) It shall Come into force on the date of its publication in the Official Gazette.

2. For   the  existing  Schedule  of   the  Chhattisgarh   Adhyaksha  Tatha  Upadhyaksha
(Vetan Tatha Bhatta)  Adhiniyam, 1972 (No. 27 of 1972),  the  following  Schedule  shall
be substitubed, namely:-

Amendment of
Schedule.

Short title and
commencement.

“SCHEDULE
[see Section 1-A (a)]

SPEAKER

Section Pay/Allowance
Particular

Amount

(1) (2) (3)

Section 2

Section 3(2)

Section 3(3)

Salary of Speaker Rupees 47,000
per mensem

Constituency
allowance to the Speaker

Daily allowance to the
Speaker

Rupees 73,000
per mensem

Rupees 2,500
per day

DEPUTY  SPEAKER

Section Pay/Allowance
Particular

Amount

(1) (2) (3)

Section 2

Section 3(2)

Section 3(3)

Salary of  Deputy
Speaker

Rupees 35,000
per mensem

Constituency
allowance to the Deputy Speaker

Daily allowance to the
Deputy Speaker

Rupees 70,000
per mensem

Rupees 2,500
per day”
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